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ORDER SHEET,

| 16,11, 1988/
[

Hon..ﬁ.s. Misra— AM
: - HOE,G;S.Sharma - M

T.A.I-Io.965/87

Some of the Petitioners area present
in person dné again Teguest for aejournment on the
ground that thejr Counsel Shri S.P.Gupta has not

Come today dye to illness of his daughter, The f
adjournment jis Oppos ed 3
Shri Lalji Sipha for the xpg dovernment respondents
and Shri R ]

on behalf
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Present, The orcder sheet |

tay order and |

sven om 6.10,€8
When this case Céme up for he-

ring and request for
ad{gurnment Wés made op behalf of the Pe€titioners
\Tﬁu- wéésh Wés allowed only on the Condition that Shri
J S.P.Gupta Will not seek further adjou rq&g&i &n
adjournment was Sought by Srji Gupta mak but no
“*'T request he :

oday,though the petitj
adjournement It ha

Teépresented hefore US on beha

1f of the TéSpondents
thet on account of the stay order, the Railway
. ‘&dministration is Suffering great difficulty and
W Some other employees are also cdversely affected
F?i thereby, Inp these circ

umstances, We vacate the

Stey order grénted earljer in this Case, b _

Ut—in

the interest of justice, We cdjourn the case to Y

21,12, 1988 for fipal hearing
: 4
| J.hi. F\.PHT- i
i Before the order sheet could ke ,i}

f
Signed, Shrj S.P.Gupta,ﬁdvocate for the

petitidners / |
9PpProached one of ys jip the Chombey during the :

and not to

[ order. He undertaokes to inform th@kﬁ.

wor the Oopposite pérties, Let the

| “”for heering on 17.11,88, The




